IN THEEENTRAL ADMINISTRATIVE TRIBUNAL S
PRINCIPAL BINCH
NEJ DELHI

OA No. 699/93
MA No,891/93

New Delhi this the snd day of April, 1997,

Hon'ble Smt.Lakshmi Swaminathan, Member (J)

Shri Promod Kumar Sharma
s/o Shri Mam Chand Sharma
C/o C=3, CRRI Quarters,
Mahar ani Bagh, New Delhi-65

ess Applicant
(None for the applicant)

Vs,

1. Union of India through ths Joint
Swretary(\dmﬂ), C.3.I.Ro
Govt, of India, Rafi Mary, Nesu Delhi,

2, The Director, Central Road
Research Insitutas, P,0,CRRAI
Mathura Rozd, Neu Uelhi-20

«s+s Respondents =
(None for the respondents )

RDER (ORAL

(Hon'ble Smt,kakshmi Suaminathan, Membar (J)

None for the applicant, even on the second call,

It is seen that none had appeared even on the last date of

hearing,
In the above circumstances, this OA is

dismiss2d for default and non pros=cution,
(smt.Lakshmi Suam inathan)
Member (3J) i

sk

P




